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| 16,0%w2002

| The Applicant is
absent on call, Shri S.3. Send copies of this order, in
Jena, Ld. ASC, files an o : ‘
M.A and prays therein 4 puse Piaz' e the.'Applicant" w4 e
weeks time to file countexr. all the Respondents by Registered Post
since last chance is alreafdy and free copies of this order be handed

ayailgd by him, no further

M.A. is rejected, Put u
before the Bench for 5 of Xie cempe fo; the Applloang sad e
further order. Mr,S.B.Jena, learned Additional Cemtral
)f\ <\\/\9“’ ] Government Standing Counsel, :
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CoerTor oy d
‘Member (Judicial )

f'%‘eﬂ“f‘b ’ 0 10,09
Mr.T.K,Praharaj, learned Counsel
é&; appearing for the Applicant is present. Mr.lﬁgK.
‘L""—‘Q_ \ Panda, learned Addl.Standing Counsel (appearing
for the Respondents on the strength of a
s V) Qb Vakalatanama execated on 1.9.2003 alongwith

i his associate/Advocate Mr.S,Patnaik) is also

4o oy er?’(u N present,

Cozh— % B s it 2. By filing an affidavit(swarn to by
“"“"7 L LM ovw~] Mr.P.K.Chatterjee, the Dy.Director(Administration)
o Coronae bs  fo Lrif] Eastern Zone of AJI.R, & T™.at Akashavani Bhawan

Aid- of Eden Garden Area of Kolkata-l, West Bengal)
' the Respondent have disclosed that whatever was
/‘h w dque to be pald to the Applicant towards his
m’\q’ wyﬁ retiral dues, have already been released/paid to
$ cg’/l? the applicant and in support of his said
- Mw Skl statement, the sald Deputy Director({Admn) has
id’ e placed on record a certificate granted by the

Manager of U.C.O.Bank as annexure-2 dt.6 09003‘
to his affidavit,.

/ - 3. Since the retiral dues of the
v
AN QM‘J\ dpplicant have already been released in his
' M favour, there appears to be nothing to be ;
% ek ‘e‘A‘J» adjudicated in this case and, accordingly,this

0.,A.N0,229/02 is disposed-of by leaving the

*FVV’ /YQNJ %’Y)aﬁi,ﬁz’ ;
parties to bear their own costs.The direction

(Fﬁ'ﬂ\mviv-‘a 3
/_w for personal appearance of the officers are
A ‘qg\\x %MM_Q\ hereby re-calleds
<apn 4, With the disposal of this C.A.
7)- ﬁ/%% (,4‘7‘1/ : No+229/02, the M.&. No.,14/03 is also ;.‘i__Sposed—o,
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5. Send coplies of this order to €he
Respondents and free copies of this orger be
given to the counsels sppearing for both the

P arti {,S.




